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Notifications under Essential com-
modities Act

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT AND
COOPERATION (SHRI ANNASAHIB
SHINDE) : On behalf Shri M §. Guru-
padaswamy, 1 beg tolay on the Table a
copy each of the following Notifications
under sub-section(6) of section 3 of the
Essential Commodities Act, 1955 : —

(i) The Inter-Zonal Wheat and Wheat
Products (Movement OControl)
Third Amendment Order, 1968,
published in Notification No.
G.S. R. 781 in Gazette of India
dated the 25th Agril 4968,

G. . R. 829, published in Laazette
of India dated the 1st May, 1968,
rescinding the Madhya Pradesh
Teora Flour Besan (Export Con-
trol) Order, 1968. [Placed in Lib-
rary. See No. LT-1239/68).

(H)

Netifications under Central Excises
and Salt Act etc.

THE ‘MINISTER OF STATE ‘WN THE
MINISTRY OF FINANCE {SHRI K. C.
PANT) : 1 beg to lay on the Table—

(1) A capy-each of the following MNoti-
fications under section 38 of the
Central Excises and Salt Act, 1944
etc. ;

(i) The Central Excise (First
Amendment) Rules, 198 pub-
lished in Notiication No. G.5:R.
42 in Gazette of Ipdia dated
the 20th April, 1968.

(ii) The Central Excise {Second
Amendment) Rules, 548 pub-
lished in Notification No.
G.S.R. 763 in Gazette of India
dated the 2Tth April, 1968.
[Placed in Library. See No.LT-
1240/68).

(2) {i) A oppy of the Uttar Pradesh
Sales Tax (Amendment) Act,
1968 (President’s Act No. 11 of
1968) published in Gasetwe of
India dated the 6th April, 1968,
nsder subsection (3) efjsection
3of the Litsar Pradesh Siage
Ekaglature  (Delegation  of
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Powers) Act, 1968 (Hindi and
Eoglish versions).

{ii) A statement showing reasons
for delay in layimg the Act
mentioned above (Hindi and
Eoglish versions).  [Piaced .7
Library. See Do. LT-1241/68).

Notification uader Industrial Dis-
putes Act

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOY-
MENT AND REHABILITATION (SHRI
&.C. JAMIR): | beg to lay on the
Tahle—

41) (i) A copy of WNotification No.
1300-1.R.JIR /IA-1(A) j64-Pt. dated
4he 20d March, 1968 published
‘in the -Calcutta Gazette adding
certain industries to the First
Schedule to the Industrial Dis-
putes Act, 1947, under sub-
section (3) of section 40 of the
said Act, read with clause (c)
(iv) of the Proclamation dated
the 20th Fobruary, 1968, issued
by the President in relation to
the State of West Bengal.

(i) A statement showing reasons
‘for delay in laying the above
Notification. [Placed in Lip.
rary. See No. LT-1242/68].

(2) A copy of Notification No.SO.
1471 ;published in Gazette of India
dated the 27th April, 1968 adding
‘Service in the Uranium lodustry’
to the Firsi Schedule to the Indus-
trial Dispates Act, 1947, under sab-
section (3) of seztion 40 of the said
Act. [Placed in Library See WNo.
LT-1243 '68].

B) i) A copy of Notification No.
3080, LR./IR[IR/4/65 published
in the Calcutta Gazette dated the
2ist Septembar, 1957, miking
.ceqtain amendments to the West
Bengal Industrial  Dispules
Rales, 1958, uader sub-section
(4) of section 38 of the Indus-
trial Disputes Act, 1947, read
with elause [c)liv) of the.Pro.
~clamation dated ure 20th Feb-
ruary, 1968, disued by fthe
Peosident in relation to the
State of West Beggal,
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(ii) A statement showing reasons
for delay in laying the above
Notification. [Placed in Iibrary
See No. LT-1244/68).

Notification under Government Savings
Certificates Act

THE MINISTER OF STATE IN THE
MINISTRY OF FINAMNCE (SHRIK.C.
PANT) : On behalf of Shri Jagannath
Pahadia, | beg to lay on the Table a copy
of the Post Office Savings Certificates
(Third Amendment) Rules, 1968, published
in Notification No. G.S.R. 821 in Gazette
of India dated the 27th April, 1968, under
sub-section (3) of section 12 of the Govern-
ment Savings Certificates Act, 1959. [Placed
in Library. See No. LT-1245/68.]

12.40 hrs.
RE. QUESTION OF PRIVILEGE

SHRI RANGA (Srikakulam): May
we have an assurance that you will be good
enough to decide “this matter whether you
are going to allow privilege motion to be
taken up or not, sometime tomorrow? You
were pleased to say that you would like
the session to be over Lomorrow.

MR. SPEAKER : | cannot give a
guarantee on the floor of the House.

Wt w7y fewd (%) : W fed
AT 9% 5 @ 8, 98 fadrfase w1
g

SHRI RANGA : It isa very impor-
tant point, If the House is adjourning
tomorrow, surely the House has a right to
learn from you whether you will be good
enough to consider this matter some time
today or some time tomorrow and give
your decision tomorrow before the House
adjourns ; otherwise, it would become in-
fructuous.

SHRI BAL RAJ MADHOK (South
Delhi) :  You have yourself admitted that
it is a matter of urgent public importance.
You have postponed the discussion of the
motion to some later date, Bat surely the
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Privilege Motion can be taken up before
the House adjourns.

MR. SPEAKER : Let me see. Leave
it to me .. (Interruptions)

SHRI NATH PAI (Rajapur): The
ruling stands ; whatever is the ruling it
stands...(/nterruptions)

ot vy famd: 7z TG iR
aRaT | A fRA S M g, wa d oz
AWML AE} FCAT Argar | Wi A i
®gT F1 gz I afeFi w
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MR. SPEAKER : 1 may not admit it,
I cannot guarantee that I will adm:t it.

As Mr. Ranga suggested, I will give my
ruling tomorrow.

it vy fowd : & we wfan W@
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A gare 78 &1 F Fraw 224 &7 gaTn
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MR. SPEAKER :
to argue.
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I am not prepared

MR. SPEAKER : I will sec whether I
can admit it or not. 1 will give my ruling
tomorrow.

Now, the secretary.

SHRI H. N. MUKERIJEE (Calcutta
North Bast) : How do you brush this
aside ? This is a privilege motion.



